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been fixed for receiving nominations and
for holding election, if necessary, to the
Indian Nursing Council ;—
1, Number of Members to
be elected - . .

2, Last date and time for
receiving nominations -

One

16th August
1966  (upto
3p.m.)

17th  August
1966  (upto
3 p.m.)

18th August,
1966 (between
3 p. m. and
5p.m.)
Room No. 63
first floor,
Parliament
House, New
Delhi.
Proportional
representation
by means of
the single
transferable
vote.

3. Last date and time for .
withdrawal of condida-
ture

4. Date & time of election

5. Place of election »

6. Method of election

e}

ANNOUNCEMENT OF RESULT OF
ELECTION TO THE ALL INDIA
INSTITUTE OF MEDICAL SCIENCES

MR. CHAIRMAN: Dr. S. Chandra-
sekhar being the only candidate nominated
for election to the All India Institute of
Medical Sciences, he is declared duly
elected to be a member of the said Insti-
tute.

ALLOTMENT OF TIME FOR CONSI-
DERATION OF THE MOTION RE.
DEVALUATION OF THE RUPEE

MR. CHAIRMAN : 1 have to inform
Members that under rule 172 of the Rules
of Procedure and Conduct of Business in
the Rajya Sabha I have allotted ten hours
for the consideration of the motion re-
garding Devaluation of the Rupee by the
Government,

LEAVE OF ABSENCE TO SHRI S. M.
SAIT

MR. CHAIRMAN: I have also to
inform Members that the following letter
dated the 8th August, 1966, has been re-
ceived from Shri Salay Mohamed Sait :—

“In continuation of my Express Tele-
gram dated July 31, 1966, 1 write to
express my regret for my long absence

[10 AUG. 1966 ]

in the fifty-fifth 2138

report of PAC

from the meetings of the Rajya Sabha
due to indisposition. I arrived in Delhi
on August 7 and shall be attending the
House hereafter. I request that I may
kindly be granted Leave of Absence for
the whole of the last Session and from
July 25 to August 5 during the current
session.”

Is it the pleasure of the House that
permission be granted to Shri Salay
Mohamed Sait for remaining absent

during the last session and from meetings
of the House from 25th July to 5th
August, 1966 ?

No hon. Member dissented.

MR. CHAIRMAN :
main absent is granted.

Permission to re-

REFERENCE TO CERTAIN OBSER-
VATIONS MADE IN THE FIFTY-FIFTH
REPORT OF PAC

SHRI BHUPESH GUPTA (West
Bengal) :  Sir, before you take up the
Calling Attention Notices, I have a sub-
mission to make. This is about the Fifty-
fifth Report of the Public Accounts Com-
mittee, Now, Sir we have given notice
of a privilege motion against Mr, Subra-
maniam. The matter is currently being
discussed in another place. But then the
Public Accounts Committee is a com-
mitee of both Houses. It is not like the
Estimates Committee. Therefore we
come into the picture in the same way as
the Lok Sabha comes into the picture.
We understand from the newspapers . .,

MR. CHAIRMAN : Just a minute.
I have received your notice but I have not
had the time to go through the relevance
of it . . .

SHRI BHUPESH GUPTA : You need
not say anything about it just now, Sir.
You may leave aside the privilege issue at
the moment. But I lhave another sub-
mission to make. That privilege issue,
you decide and you can let me know
about it tomorrow., But the position is,
Sir, that the other matter, as you will
have noticed, is being discussed in the
other House. A statement would be made
by the Minister for Food and Agriculture,
Mr., Subramaniam, taking into  account
the observations in the Fifty-fifth Report
of the Public Accounts Committee. Now,
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m our List of Business there is no indi-
cation that a similar statement would be
made in thmis House. Now he 1s making
a statement there 1n response  to their
Calling Attention Notice suo motu.
we are entitled to know exactly what he
1s going to say. We should not be let to
learn 1t from the procesdings of that
House, nor should we be denied the op
portunmity off seeking clarifications which
will be sought from him, and which will
be sought in the other House. As far as
the Privilege Motion is conceimed, Mr.
Subramaniam has committed contempt of
the House by having committed contempt
of the Public Accounts Committee,
Therefore we want to raise this matter to-
morrow and then we shall place our case
as to why we wanted it. Besides, a Re-
port of the Public Accounts Committee
will be discussed, for the first time, in
the Lok Sabha., I submit, Sir, that it
should be followed in this House also by
a Motion from the opposition or from
afiybody on that side. So we should also
discuss the Fifty-fifth Report of the Pub-
tic Accounts Committee This is a very
serious matter I hope our House will
also take it up

MR CHAIRMAN + Notice has been
given by Mr. Lokanath Misra also

SHRI LOKANATH MISRA (Orissa) :
This is what 1 wanted to submit. Since I
have submutted a Motion yesterday that
the Fiftieth and Fifty-fifth Reports of the
Public Accounts Committee be taken up
m this House, that may be considered

MR CHAIRMAN: 1 have received
your notice The general practice so far
has- been that a Report of the Public
Accounts Commuttee is not discussed in
Parliament. 1t has not been discussed so
far, but I understand that permission to

discuss 1t in the other House has been
given.
SHRI BHUPESH GUPTA : All right.

That is another matter and you settle it
and T am sure you will setfle it appro-
priately. But the other thing is there Mr
Subramaniam should be called to  this
House to make a statement today so that
we can ask for clarification. So far as
the prrvilege motion is concermed, you
decide 1t

But !
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MR CHAIRMAN -
think T will call him

SHRI BHUPESH GUPTA:- How is
it. Sir? The quesiion arises here. I
shall tell you how and you please consi-
der 1it, Sir. Now there he 1s making a
statement The whole thing has arisen
out of the findings in the observations of
the latest Report of the Public Accounts
Commuitiee. Mr Subramaniam is tryiog
to clarfy himself in regard to these ob-
servations made 1 the Fiftyfifth Report
of the Public Accounts Committee in
another House of Parliament. The Pub-
he Accounts Committee, unlike the Esti-
mates Committee, is a Commuttee of both
Houses of Parliament. Therefore Mr,
Subramaruam should come and make the
same statement here. One part of Parlia-
ment should not be left out.

MR CHAIRMAN : I understand, Mr.
Gupta but there s a Motion of
Privilege against him and so he is e¢x-
plaining 1t there.

SHRI BHUPESH GUPTA * Now, Sir,
again there are two things involved. Ono
1» the Privilege Motion

MR CHAIRMAN : And he is making
a statement in that connection

SHRI BHUPESH GUPTA: Quite
apart from it; the Privilege Motion is
there and it {s because the Privilege
Motion says that Mr. Subramaniam has
committed a contempt. He can defend

No, no, I do not

himself. But quite apart from that he is
making a statement on the Public
Accounts Committee and we peed not

presume that he is only in the role of a
defender here of himself. But he should
come and tell us as to where the Public
Accounts Committee has gone wrong, of
what he has to say in the light of the
observations of the Public Accounts Com-
mittee, leaving aside the question of privi-
lege to be settled by you later on.
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SHRI M. N. KAUL (Nominated) :
Mr, Chairman, Sir, I am grateful to you
for giving me this opportunity to state
the procedure in brief, as far as I am
aware of it. So far as the Public Ac-
counts Committee is concerned, it has
been the practice in the Lok Sabha and
its predecessors, that the geneiral motion
that the Report of the Public Accounts
Committee be taken into  consideration,
has not been discussed for many years.
The reason for it was laid down by the
Speaker, Shri Mavlankar, I think, as far
back as 1950. He noticed while he was
Speaker of the Central Assembly, that
the discussion of the Report as a whole
was a rambling discussion and it served
little purpose. Therefore, as a matter of
convention it was laid down that npo
motion will be put down which merely
discussed the whole Report, saying that
the Report of the Public Accounts Com-
mittee be taken into consideration. But
he made the position very clear and said
that a specific matter dealt with in any
Report of the Public Accounts Commit-
tee could be discussed. That is to say, if
in any particular chapter a particular
transaction has been discussed, then a
motion can be given with reference to
that particular matter and it can be taken
up for discussion. The decision was that
there should not be a general, rambling
debate of the whole Report which deals
with a very large number of matters.
There should be a specific motion in refe-
rence to a particular matter dealt with in
the Report. And that practice has been
followed and Y think a number of motions
have been allowed in the Lok Sabha,
which dealt with specific matters mention-

ed in the Reports of the Public Accounts
Committee.

So far as these two Reports are con-
cerned—the Fiftieth Report and the
Fiftyfifth Report—the position is this. So
far as the Fiftieth Report is concerned, it
is a large Report dealing with a number
of matters. But the Fiftyfith Re-
port « ¢ o i
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SHRI LOKANATH MISRA : It deals
only with one matter.

SHRI M. N. KAUL:
Report . . .

MR. CHAIRMAN :
port.

SHRI M. N, KAUL: Yes, Sir. It is
a normal Report which deals with the re-
port of the Auditor-General and makes
comments on them and there are a very
large number of matters included in it.
It is not the practice to deal with the Re-
port as a whole. But specific matters
arising out of that Report can be dealt
with. The later Report which is the
Fiftyfifth Report, deals with a specific
matter, in the sense that it relates to the
way in* which a Minister was concerned
in certain orders that he had passed. So
there can be a motion for a discussion
of the Fiftyfifth Report of the Public
Accounts Committee.  But it would not
be in consonance with previous practice to
discuss the earlier Report, namely, the
Fiftieth Report.

PANDIT S. S. N. TANKHA  (Uttar
Pradesh) : What about taking them to-
gether ?

SHRI M. N. KAUL : That would not
be possible, I mean taking the two Re-
ports together, But you can take out
references—that would be perfectly per-
missible—and have a motion on particular
paragraphs in the earlier Report, relating
to Mr. Subramaniam and along with that
you can take the later Report. That is
perfectly permissible.

SHRI, A. D. MANI
desh) : May I know whether it is open..

AN HON, MEMBER: Who is in
possession of the House now ?

SHRI A. D. MANI: Will it be open
to a Member of this House to table a
motion for a discussion of a particular
chapter of the Report ?

Sir, the Fiftieth

The bigger Re-

{Madhya Pra-

SHRI BHUPESH GUPTA : I have
to make some enquiries also. I want to
know from Mr. Kaul whether it is per-
missible for us to ask for a discussion on
a motion that the observations made in
the Fiftyfifth Report of the Public Ac-
counts Committee in regard to a certain

[RAJYA SABHA]
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conduct of Shri Subramaniam,
into consideration ?

SHRI M. N. KAUL : Yes, according
to my submission, that would be in order.

MR. CHAIRMAN : I have received
notice of a motion to that effect and I
shall deal with it.

SHRI M. N. KAUL: With regard to
the privilege motion, that has arisen out
of these two Reports. So far as the point
of privilege is concerned, as you are
aware, the issue of privilege is a matter
which is determined under the Consti-
tution and our privileges are on par with
those of the House of Commons. So in
every particular case, you have to consult
the relevant chapter of May’s Parlia-
mentary Practice whether a particular
privilege exists or not.

SHRI M., P. BHARGAVA (Uttar Pra-

be taken

desh) : Sir, on a point of order . . .
MR. CHAIRMAN: The privilege
motion is not before the House. I have

got notice from Mr. Bhupesh Gupta. I
myself have not been able to study it.
He has raised three of four points. I
will go through them and then give a
decision.

—_—

ENQUIRIES RE CALLING ATTENTION
NOTICES

(1) SiTUATION IN DIBRUGARH AND JORHAT

SHRI B. K. P. SINHA (Bihar) : Sir,
there is news of a very disquieting nature
from Assam today in the newspapers. We
have been reading for the last three or
four days that in the areas of Dibrugarh
and Jorhat, incidents of a not very plea-
sant and happy character were occurring.
It appears that yesterday a seventy-two
hours’ ourfew was clamped on Jorhat
town and the Army has been requested to
stand by to go to the aid of the civil
authorities. Now that the Army has
been called in to stand by, it means that
the matter has assumed grave propor-
tions. The matter becomes graver be-
cause of the reports in certain newspapers
today that the incidents there have been
directly caused by a certain “bundh”
organised by certain parties, the front of
certain parties. It has also appeared in
the newspapers today, Mr. Chairman, that
a certain political party some time back



